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Bhopal, the 26th December 2016

No. F-B-1-38-2016-2-V (27).—In exercise of the powers conferred by sub-rule (2) of rule 3-F of the Madhya
Pradesh Country Spirit Rules, 1995 and in supersession of this Departmert's Notification No. B-1-52-2010-2-five
(4), dated 28th January 2011, issued in this behalf, the State Governement, hereby, determines for the year 2016-
17, the consolidated lable registration fee for each type of country spirit separate for each source of supply,
packing material wise (viz Glass, Pet etc.), and usage wise (viz local export etc.) and containers capacity wise (viz
750, 375, 180 mililiters efc.).

“TABLE
S. No. Type of Country Spirit Registrations Fees
ey (2) : 3)
1. Country Spirit (spice) (separate for Rs. 50,000/- For each bottling warehouse
each flavour).
2. Country Spirit (Plain) (separate for Rs. 50,000/~ For each bottling warehouse.”.

plain or each flavour).

2. This notification shall be deemed to have come into force from 1st April 2016.

By order and in the name of the Governor of Madhya Pradesh,
S. D. RICHHARIA, Dy. Secy.
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